Central Administrative Tribunal

Principal Bench ,NJOelhi

s epee

DJA. No, 2217/94

New Dalhi, this the 9th Day of May, 19954

HON'BLE SHRI J.P, SHARMA, MEMBER(3
HON'BLE SHRI KsMUTHUKUMA R,MEMBER(A )

- MJJePanday f
~s/o Shri Purshottam Pandey,

Aged about 44 ysars,

R/e village Biharipur, _
(C/o Shri Lila Dhar Pandey),

Gali No, 3, Near CeReP.F, Camp,

New Delhis and emplolyed as

Coad in the Intelligence Bursau,
Ministry of Home Affairs,
Government of India

“BQ De lhio ®

(By Shri B BeRaval,Advecate)

Varsus

Union of India through

1« The Secretary,
Ministry of égme Affairs,
Govt. of India, Nerth Block,
Neu Deglhiy ,

2, The Director,
Intelligence Bursau,
Ministry of Home Affairs,
Govt, of India, '
North Block,
New Dglhiyl
3+ Thae Deputy Director, ,
Subsidiary Intelligence Bureau, _
Ministry of Home Affuirs, Lucknows

(By Shri M;K;Gupté, ﬂdgocate)

A pplicant

RQSpgndaataﬁ

os selses
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JUDGEMENT (DRAL)

(belivered by Hon'ble $h,3QP;3harma,ﬂember(3))

The applicant is employed as Cook in Intelligaacé
Burseau, Ministry of Home Affaifﬂ and is aggrisved by the
erder dated 13th’3uly, 1993 issued by the Assistant Oirecter,
S.1.8. and order dated 4th Apr11,19é4 jssued by the Assistant
Birecter,l.a;, New Delhi, The applicant has prayed for the
grant of the réliéf that #he directian &; issued to the
respondents fa promote the applicant to the ﬁest of Securii&
Agsistant from the date his junior has bsen prammﬁad gnd
further to promote him to the rank of Jr, Intelligence Officer
Grade-11(G) from the date his batchmates/juniors ha@cibaea 
promgted and the cansaquential"benq?its thereof be alsa given ,;
to the applicant after fiximg his salary on par with his

batchmates and cest af the application be also awardedg

On notice, the respondents filed the reply and in para
8/4 it is stated that Wit is admitted that he was alloved to
appsar in the Darbar of Director, Intelligencs Bureau (DIB})
in which he Was told about the integrated saérsfrsstrasteriag
prnppsal sent to the Gavt, for conversion aof Cooks té;he
appointed és SR (mon métrie).‘This propesal is still gandiég

for appraval of the Gevt, of India.rﬂbeevar, no assuranee,fasf;f
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claimed by the applicant in the application, Was given by
any of theofficer, ﬁm circular\was issued teo all ths 31IBX as
stated b? the appiicantiilt was a TPM to some af the SIBX J

to consider the appointment of eligible cooks as SAs®,

7
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Shri B;B;Raval appeared befeee the pra;lunch segs ion
and he enl; s#ated ;haﬁihviéw‘a? the averments made in
para 4.4, of the reply, direction bs %ssued to therespandeata
te expedite the consideration of the matter, Though the
applicant has filed the re joindsr and the glaadings af;
complate and it is also an admitted matter but in view of
the concensus betwssn the counsel of the parties that the
raspundents Wwill censider the matter as averred iﬁ para 4§é
of fhe counter as quoted above, the applécation is éispasad‘
of accordingly with liberty to the applicant to assail the
grievanca,if any survives, in a fraesh proceeding 4

Shfi H.K;GUpta counsel for the respondents appeared
after luach and he has conceded to the fact that the
respondents are considering thae mattér and that is pending
with Govt, of India regarding restructing of various cadres &

In view of the above facts and circumstanees, ve
disgasa of the application with a éirectian,te the raﬁpendéﬁisf
to cons ider the matter of the applicant as averred in@para‘ iﬁ;j
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4,4 of the ceunter for integrated cadre restructuring
for which a proposal is already pending with the Govt,
forconversion of Cooks as SQRQ(non matric), The raspandants -
to take decision expeditiously within a period of four

7
months from the date of receipt of the copy of ths ordar/

judgemanty Cost on partias.%
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(K «MUT HUKUMAR) ( JePe. SHARMAY)
MEMBER(A) MEMBER(J)
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